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*THE ORISSA PANCHAYAT SAMITI (CESSATION OF OFFICE
OF THE CHAIRMAN QF SAHARAPADA PANCHAYAT
SAMITI ) ACT, 1982

[Received the assent of the Governor on the 26th October 1982, first publised
in an extraordinary issie of the Orissa Gazette, dated the 26th
QOctober, 1982)

AN ACT TO PROVIDE FCR THE CESSATION OF OFFICE OF
THE CHAIRMAN OF SAHARAPADA PANCHAYAT SAMITI
AND FOR MATTERS INCIDENTAL THERETO

BE it cnacted by the Legislature of the State of Orissa in the Thirty-third year
of the Republic of India, as follows :—

:Egﬂc;ﬂ;c_ 1. (1) This Act may be called the Orissa Panchayat Samiti (Cessation of Office

pcement.  Of the Chairman of Saharapada Panchayat Samit)) Act, 1982.

(2 It shall be deemed to have come into force with cflect from the 13th
day of August, 1982,

Definitions 2. In this Act, unless the context otherwise rcqmreé.—

(@) “‘appointed date” means the date appointed by the Government by noti-
fication, for the purposes of this Act ;

(b) “Panchayat Samiti Act” means the Orissa Panchayat Samiti Act, 1959 '?ﬂts-sfgéoc_t
() words and expressions used in this Act, but not defined herein, shall

have the same meaning as assigned fo them respectively under the
Panchayat Samiti Act.

g{:ﬁgl‘ign of 3. (I) Notwithstanding anything contained in the Panchayat Samiti Act, the

 Chairman, Chairman of Saharapada Panchayat Samiti holding office as such with effect from

:1het 20th day of May, 1977, shall ceaseto hold office with eficct from the appointed
ate.

(2) The powers and functions of the Chairman who cedses to hold  office
under sub-section (I) shall be exercised by the Subdivisional Officer having juris-
diction over the concerned block until the newly elected Chairman assumes office.

ﬂf“l and 4. (1) The Orissa Panchayat Samiti (Cessation of office of the Chairman of ,,0;,",";“13;‘.’;'
avings- Saharapada Panchayat Samiti) Ordinance, 1982, is hercby repealed. of 1982,

(2) Notwithstanding such repeal, anything done or any action taken (including
any notification issued ) under the said Ordinance shall be deemed to have been
done, taken or issued wnder this Act.

* For Statement of Objects and reasens, Sce Orissa Gazetre, Extraordinary, dated the 22nd September
1982 (Ne. 1373).
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